
OFFICE OF THE PRINCIPAL DISTRICT & SESSIONS JUDGE (HQs) : DELHI

No. ill /OC/Admn. 1/THC/2023 Dated, Delhi Th,e V _ ._ .
‘-5 5 ltiai élilléfé

Copy of letter dated 02.05.2022 received from High Court of Delhi along with its enclosures
Wtwarded for information and necessary action to:-

1 Ld. Website Committee with a request to direct the official concerned to upload the
Circular for Engagement of retired Government Employees as Consultant Appellate Tribunal
on the official website of the Delhi District Courts
2. CareTaking Branch with a request to display the Circular for Engagement of retired
Government Employees as Consultant Appellate Tribunal on all notice boards for facilitating
submission of Online applications.

2%»
(SlMMl KAPOOR)

Administrative Officer (judicial)
Administration Branch — I

Tis Hazari Courts, Delhi.
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UV . ., .
Government of India I

Appellate Tribunal for Forfeited Property, _
t 4*“ Floor, Loknayak Bhawan, khan Marker,

New Delhi-110003. ’L

Dated : 28-04-2023

CORRIGENDUM

In Circular of even No. dated 19'“‘ April, 2023 regarding ‘Engagement of retired
Government Employees as Consultant’ Appellate Tribunal, name of the post may be read as
‘Sr. Private Secretary’ instead of ‘Sr. Personal Secretary’ and ‘Private Secretary instead
personal Secretary’

@ r).@‘.?»£‘
(Anoop Ku VarP rmar) _

Registrar

Copy to:- _
\ Shri Gaurav l\/lehra, SO, Deptt. of Revenue, New Delhi ‘ .
:=..» Shri Ranjeet Singh, ASO, (CA Cell), Deptt. of Revenue, New Delhi
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‘ ‘ No. 2 (‘l72)/ AT/ 2022 .
- " Government oflndiar.. . ,. ,.__,

F £1 --/~=='» ~-¢;'- -~-1-“Feast-~¢.=~»>as¢¢s=;;_s..".. _r' 1» *

F‘ , Appellate Tribunal (SAl=El\/IA)
‘A’ \X/ing, 4"‘ Floor, Lol<_ l\layal< Bhawan,

Khan Market, New Delhi - H0023 _
i Dated: tar April, 2022

‘ Circular
Subject: Engagement of retired Government Employees as l2onsultan"t Appellate

Tribunal ; - " " 4 A

Applications are invited from eligible candidates fulfilling the eligibility criterion
mentioned below for engagementof retired Central Government Employees as
‘Consultant’ (in the level of Sr. PS/ PS) purely on contractual basis. initially for a
period of Ol year or till such vacancy is filled with regular incumbent, whichever is
earlier. Details regarding eligibility criteria, terms of references etc. are as follows

E Name of Postl ‘ No. of ‘ Age Limit P Experience i -
Scale vacancy

'l .-,2 3 ._ 5 _ 4
gr‘ & Permga‘ 2 (TWO) Sh Id Officers retired from the post of Sr. Private
ecwaw ( av 9“ Secretary / Private Ser:retary/ Personallevel 8/ “Of be Assistant of Central Secretariat i

equlvaeml) more than Stenographer’s Serviceorany other similar‘C

. igzrfifi service at equivalent level -
Experience:

Q English stenography speed @100 w.p.m.
(7 minutes dictation to betranscribecl in
50 minutes on computer)

Desirable: '
Preference will be given to those who have
experience of working in Courtsl Tribunals ,/
Adjudicating Authority

*Per'onal K " Three *Should *2 . _ ,. , . 'Sec;ei_ar\ (Pa "’( ) not bé Officers retired from the post of Private
*7 V _ Secretaryl Personal Assistant of Centrall.evel-7/ more than 4 ,, ._,_ <, , S . _Q mvalenfl age of 63 secretariat -cenographers ervice or any

“Cl ‘ - years /' other similar service at equivalent level
E:<perience: '

- English stenography speed @'iOO vv.g:».n'z.
(I minutes -clictation to he i:ranscrii>e:;i in
50 minutes on -:.cmg:~uter_\. I
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I. 1 :%-;;=— .~ ~ .2.» GENERAL "l"ERlVlS&COl\llZll'l.'lUttlS
Lia"

accordance to DOE guidelines issued vide OM l\lo. 3-25/2020 - lll.A dated
"255? ' r 09.-12.2020. Remuneration so fixed will remain unchanged during entire period of

contract. .. . " .- »

2.2 Allowances: ' ' i ‘

a. l-louse Rent Allowance - No HR-Ashall be admissible. -

b. Transport Allowance — An amount of Rs. 3000/- permonth or at the rate
applicable to the Government Employee. at the time of retirement, whichever is
lower, will be paid as transport allowance to commute between residence, and
office during the period of contract. However. retired employees engaged as
Consultants may be allowed TA/DA on official tour, ifany, as per their
entitlement at the time of retirement. '

2.3 leave of absence - Paid leave of absence may be allowed attherate of l.5 days
for each completed month of service. Accumulation of leave beyond a calendar
year may not be allowed. ' I - - .

Dravval of Pension: A retired Government officer/ofiicial appointed as; consultant
shall continue to draw pension and the dearness relief on pension -during the
period of his/ her engagement‘ as consultant. His/ her engagement as Consultant
shall not be considered as a case of re-employrnent. ' _ " -

2.4

2.5 Tax Deduction at Source [T05]: TDS as admissible shall be deducted from the
monthly remuneration of Consultants. -A "EDS certificate shall. be issued by the
concerned DDO on demand.

2.6 ‘Working l-‘lours: Consultants may follovv the normal working hours as prescribed
l_i.e. 09:30 AM to 06:00 Pl\/l], however. as per the exigency one has to sit late
to complete the time bound work.

. 2.7 The appointment of Consultants would be on full-time basis and they would not
be permitted to ‘take up any other assignment during the period of Consultancy
in the Appellate Tribunal. -

2.il The appointment of Consultants is of a temporary (W."Jl’1~Of"i‘lClE1l) nature against
the specific jobs. .

E. Q‘:
1--mi
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3.1 ‘ The intellectual Property itights (IPR) of the data coll"ec_ted,as=~we,ll as
as-4'deliverabies pyrodiiced for the Appellate

Appellate Tribunal. , -i. _;~ . .

No one shall utilize or publish or disclose or part with. to _a third party, any
pa-rt of the data or statistics or proceedings or inforrnation,ico_ll<_-zcted forthe
purpose of his assignment or during the course of, assignment for the._App_ellate-
Tribunal without the express written consent of the Appellate Tr-i_bunal. ~ »- V

PU l\J

The consultant shall be bound to hand-over the entire set of -records of
assignment to the Appellate Tribunal before the expiry _of .the_.contract and
before the final payment is released by the Appellate Tribunal._ _ I

3.3

4 CONFLKZT OF lNTERE§T _ - - .

The Consultant appointed by the Appellate Tribunal shall in no caserepresent
or give opinion or advice to others in any matter which is adverse to the
interest of the Appellate Tribunal nor will he indulge in any activity outside the A
terms of the contractual assignment. _ , _

4.1

The Consultant will not be entitled for any benefit/compensation
absorption/regularization ofservice with this Appellate Tribunal. i _ .

5.. TERl\Iill\lATlOi\l OF ENGAGEMENT ~ '

4.2

The engagement of Consultants can be terminated by the Appellate Tribunal at
any time without assigning any reason thereof by giv.ing‘them T5 _clays’_ notice.
Termination shall be effected on the day right after Tl1€_COl‘i'_iiZ)l€2“l'lOi’l of fifteen
(15) days of delivery of such notice. However, in case a Consultant wishes to
resign, he will have to give l5 days‘ advance notice or. remuneration in lieu
thereof before resigning from the engagement. Appellate Tribunal may
tenninate the engagement in following conditions: - T

5,‘!

i. The_Consultant is unable to address the assigned work:

ii. Quality of the work is not to the satisfaction of the Appellate Tribunal -;~

iii. The Consultant fails in timely achievement of the milestones as finallyclecicled
by tit: Appellate Tribunal ;

iv: The Con.suitant is found lacking in honesty and integrity.
- ""r .'1:_. ..-.. 1.. ,_ .. - '. .0 ___4,_ _ 1 -_ i _ _ __ .F-.14 lne i.muol=i= m.~su1s<t:c.=ns,/ sguidelmes ior engaggemeni oi <:ons=.;itam' are under"
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engagement of Consultant, at any stage. lt may accept or reject any or all
applications, without giving any reasons thereof. whatsoever. y

/I 7. ln case of any ambiguity or conflict in the terms and conditions as per this circularr.
ii 4~ |

A lg and DoE OlVl No. 3-25/2020 —E. lll.A dated 09.12.2020, the later shall prevail.

8. Guidelines for the submission of the application - ..

The duly completed application ‘in prescribed proforma at Annexure-l shouldbe
* sent to email. ll) registrar-atfp.@gov..in ror through Speed_1P'ost to ‘Registrar,
if Appellate Tribunal, A Wing 4*" Floor, l.ol< Nayak Bhawan, Khan Market, New.

Delhi — "H0023 by 31.052023 with subject bearing “Application » for the
Consultant". No other means of submission of application _will be entertained. r

1 - Any application received after the last date of submission will not be entertained.
A The application should be submitted with the following self-attested documents:
ii
ii a) Copy of retirement notification '

; Ab) Copy of Pension Payment Order (PPO)
'c) Certificate in support of educational qualification :5; experience

ficanned copies of the documents should be submitted in pclf format only.

Em" A/a - id‘. ‘Ii '1' A(Anoop l<.iili1?‘1ialii’lP‘arrnar)
Registrar.' Appellate Tribunal

u Tel: Oil-24699426
. Email: i‘egistrar-atfp_(v2gov.in

To:
l. All l\/linistries/ Department under the Central Ciovernment'— with

ll‘ .-/’ request to host it on their website and notice board for publicity
1.-

2. Under Secretary (CA. Cell) hiorth Blocit, New Delhi » with request to
host it on DoR"s website as well as websites of Cl3lC and CBDT

_:
T 3. Notice Board. .

i

_-;.~:
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Application for the post of Consultant in the Appellate Tribunal. S-AFEMA
.» . -Z».;_'..‘;.'.z'.'§ :~. . .; ' ,..-*.<:e-<,.s5;a.?z.;q.m':‘::='-""1 *'

Recent
Passport Size
Photograph

\-.

Z29
Particulars To filled by the applicant

-_: I Full.'l\lame (in BLOCK LETTERS)
5*’ Father’s/l-iusband’s Name
U0 Date of Birth (dd/mm/yyyy)

4-.
Contact Details _ ll ill lllll

E- - .
mail

| lD

5.
Address -for Communication

Piul I i l Ll
O\ Date of Joining of Government Service
\! _( Age as on Date (yy/mm)
OD “Category (SC/ST/OBC)

.\° _ Whether physically handicapped
.5 Date of retirement and the post from

which retired (enclose copy‘ of
retirement order)

ll. Name of the l\/linistry/ Appellate
Tribunal /State Government] PSU/
Court/ Tribunal from which retired

12. Last Pay Drawn (please enclose copy)
l3. Ecltica"tic>'i1al/ Technical Qualification

(Please enclose copy of Certificate/
Mark Sheet) g

l4. P.P.O. No (Please enclose copy)
l5. Speed in English Shorthand
l6. ‘iii/hether posses experience of working

in any court/ Tribunal/ Adiudicating
Ai.rti"iority etc _

~a Eietails of Cornputer lsinowiedge
>..<.._.> ‘II-T); brief stia-:rticuEe:"s of iixnerience of last

" "1 . . - .- ,. .5 . .. . r- :. . . .' . ‘_ ," .j.". .,_. <;*:.*. '..;:'=;-_~ ei. --.11 was-=.1"i5~3_.. \-~ Lite:
A 1 :"iiE:" " ’t1 Y. 11.

_ .. :_:,..-. I . '. (.2
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l hereby declare that the particulars furnished above are true and correct to the
’ iii" ec‘iiitEi‘i*"‘ii‘i"""i’iTe event or any- I\£ _....... I... _...I,,,_,_1.,. .3 I» '~~ - ~, _. ...i, _, .. .'I__"Z -. ..., ..-..v.v......g.. ciiici ueiici.-' ll uiiuc:i>iciiiu' ciiiu gt -'. . . . . . . . , d

information being found false OR incorrect/ incomplete or ineligibility being detecte
' ' ' ' ‘ ' ' ' bl ' b re'ectedat any time before or after selection/interview, my candidature is lia e to e 1

andl shall be bound by the decision of the Appellate Tribunal of Posts. l have read
this circular and ready to accept all the terms and conditions for engagement of
Consultants. _

Place: Signature .
Date:

(Full name of the applicant)


